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bs Iteiision of i.nnionary b•flSfjtt oaa of 
en. M.Xuthukaripan, R.td. CW/P.on/ZT 1*, &• CAo/4i' (U/BNC - Eotdsr'of PPO N 	65 osO6ö12Z 
Patg Branchi 'Canara Bank, thsza'Duri 

Ref s Thta ffio* letter ef even Uo. dt. 1.4.02 
*1rtH4_ 

Ta. abovanwndp.ni,ion.r ii drawing Dsn,,t,on from your 
marmsptu'l branohwtth effeot frog 01.04.$02. 

Con.qtiant oath* impt..ntattoa of the udgeint of the 
flon'bte CA/BC a eurn of ,1nO8/( 	thove and gina hndred+ and 
eight Onty) may tàa,i be credited to B 	Nez 14536 
on aceont of ditf.rSna in DCEU syab1e to him. 

This Lo without :pr*jt24iCe to the flflvy  £dmini;tration'; 
right to fit. LP in the HosObj# Supreme Court and to 
recover the overjay•nt if any with reference to Iionbt. 8ur.m. Court 
final. 3gem.nt vid. rorandu No*,P 500/GJJAthn/C&p/M.M.x 
datd. 4*204 

There ia no rviriion in pc*ion and ftly p.r*ion. 

Copy to I for PA &9&ofnA 
3ri M.m*thukaruppan 
Uo.1/143 G Mutht* ffL1AWfl 	+ 

Opp. totcousotorat. 
CoUector.t. Poat, 
*armapzni - 636 705 
AAO/A4mn/flAs • 
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So, P5OO/BoJP.n/52 
Th.)Iana.r 
.Canara Bank 	I 
34 AuaU&a Aehazi ftrs•t, 
3iaraapurt 
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flhncd ami1y 
and Family Pens, 

Payable to 3it. 
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j?crision 	
7- LOfl 	 4(5.  37 

V'/AC.t.A W/o H— çcir. 

Date of birth' of the SPOUSe •: 	Ot)7 
th'iplcymcnt statil.,3'f thu f)CUc.: 

I Paying 	 eAr'IAvA  )rarich ame and 	•  , 	.ccc,un 	o J 	 ' 	• 	) 	t3 NAD4.5 36 
L'rcscrlt,addrcj 	 . Mss; 
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FOR F.A,&CA.O,S.1LYiMAS, 
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CENTRAL ADMINISTRATIvE TRISLJNAL 

BANGELORC 8ENCH 

Commercial Complex (BO') 
Indirnagar 

- 	 8whg?iore - 560 038 

Dated 	3 lvi AY 199 

APPLICATION tJO ( 
U.P. NO (s)

To 

N. [)LC&U kcpci 	 LQôJ -. 

L I RcQh 

Ccti 1QAAQ Otç 

k QQLQcrn d 

	

ki. è4- e \ A-rLc1A 	 Ow\Lx. 

_Q 	VUM N ao DeS20 
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3 	f-carv eA9 	
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riw 
W
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	=\e.Q_JLSC_LkMA~y1WL
1ro U*-,TQQ_  

.1 QPL) QoiL 	 x1LL 

• 

Subj ec 	V RWR INC COP ICS OF THt ORDER PPSSED BY 

enclosed herevith a copyof the ORDER/STRY/ 

-INTERIM ORDER passed by this Tribunal in the above said 

eppjicetjon (s) on 
 

REGISTRAR 	
- 	 -: - - 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALORE BF2IQI : BANGALORE 

DATED THIS THE TWENTY SECOND DAY OF APRIL 1993 

Present 

Hon'ble Mr. Justice P.K. Shyamsundar ... Vice-Chairman 

Hon'ble Mr.V. Rainakrishnan ... Member.(A).' 

APPLICATION NO.355/1992 

N. Muthikarpan, 
Sb Late Muthuswamy, 
AAged about 58 years, 
Residing at Railway Qrs, 
T-41, Rilway Colony, 
Contonmént Railway Station, 
Millers Road, 	 . 
Banaloke-560 046 	 ... Applicant 

(Shri G.S. Sathyanarayana ... Advocate) 

V. I 

1... TheUnion of India 
Ministry of Railway, 
represented byits Chairmanm,. 
Railway Board, 
Rail Bhàvan, New Delhi.. 

.2. TheFinancia1 Adviser, 
& Chief Accounts Of ficer, 
Southern Railway 
Construction Officer, 
Madras Egmore, 
Madras. 

3. The Deputy Financial Adviser,' 
& Criief Accounts Qfficer, 
Southern Railways,  
Consta

r 

i Officer, 	. 
18, :11 	Road, 
Banaantonment, 
Bañ..60 046. 	 , 	 ... Respondents 

(Shri A.N. Venugopal .... Advocate) 
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f 	 \ '. jis' application having come up for hearing before this Tribu- 

7. 
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nal today, liorltble  dr. Justice P.K. Shyamsundar, Vice-Chairman, 

made the following: 

ORDER 

1. 	 e have heardf .Shri C.S. Sathyanarayana for the 

appliant and Shri A.N. Venugopal for the respondents and on 

b1cL 	tcisfied. that the prayer herein such as entitlement for 

pensionary benef its computed from 1964 is an aspect covered by 

the decision.  of the Madras Bench of the Central Administrative 

Tribunal inO.A. No.485/89, a. copy of which is produced at Apnex- 

We are inclined to follow the decision of the Madras 

Bench of the Tribunal. twithstanding the subrnLsion mad'e bv 

Snri Venugopal for aiIw4t1ut the decision of the adras DflC; 

is under challenge before. irispem-e..Court. We, 	 make 

an order nerein in terms of t 
"--. 	

by the liadras Bench 

decision in 0 A No 485/89 In te'bi cu tnt order the applicant 

would also be entitled to all the mOnetari Denetits granted by 

the Madras Bench. No costs. 
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CENTRAL ADMINISTRATIVE TRIBUNL' 
BNGALOREtNCH 

5% 	Second Floor, 
______ 	 -: 	Commercial Complex, 

Indiranagar, 
NOW 	 Bangalore-38. 

Dated: 15MAR1994 

PPLICT ION NO(s) 355 Of  13 

APPLICANTS. Mu r r 	RESPONDENTS: A ! ' uk1k CYfl\.Ø 

0, 

23Y \jA Jce 

Mcj 
19: 

2.  

tJBJECT;- ForuardinQcf'. copies of the Orders passed by 
the Central. Adminlétretive Tribunal,Bangal.ore. 

-xxx- 

Please findenclosed herewith & copy of the 

ORDER/STAY ORDER/INTERIM ORDER/, Passed by this Tribunal 
in the above mentioned application(s) on Q9 - 9q 

,-rbEPUTY. REG ISTR1R t. J 
JUDICIAL BR#NC.HES, 
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CENTRAL ADMINISTRAT WE TRiBuNAL  
BANGALORE BENCHSBArGALORE 

V 	
..c.P,(civil).50/19931N 

' 	. 	0.A. 35511993 

VEDNESDAY, DATED THE NIrgETH DAY OF MARCH, 1993 

'present: Mr. justice P.K. Shyámsunder, Vice Chairman 

Mr. T.V. Ramanan, Member '(A) 

Shri.Muthukàrpan 	.. 
Aged about 59 years 	 V  
residing at Railway Quarters 
T-41 9  Railway Colony 	. 	. 
Cantonment Railway Station 
Millers Road, Bangaiore-550 046 	,...petitioner 

BY 
(Shri 6.3. Sathnarayana, Advocate) 

Vs. 

1)'Shri A.td.,Shukla  
Chairman, Railway Board 
Rail Bhavan, New -Delhi. ' 

Shri Vaaudavan'  
Financial Adviser 
Chief Accounts Officer 
Southern Railway (Construction) 
Madras Egmore, Madras, 

Smt.- Indumathj Srjnjvasan 
Dy. Financial kdvisor 

V 	
' 	 Chief Accounts Officer 

Southern Railway. (Construction) 	' 
18, Millers Road,' Bangalore Cantonment 
Ba-ngalore-560 046... 	' 	....-Respondents 

	

I,. 	.. 
Shri A. N. Venugopal, Advocate) 

- 	
- 	 V 

\ 

, 	
. •::/ 	 . , OR.D C 8 

". 	 /9 /1 	(Mr. )ustice P.K. Shyamsundar, 
Viôe Chairman) 
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93 	. 	. 	Based on the statement made by Shri A.N. 

Venugopal, Standing Counsel for the Railways and the reply 

V 	
- 	filed on behalf of the Railway administration along with 

order dated 17.5.1994 stating inter elia, that arraigemants 



have been made to pay . .1908/- being the 

difference of DCRC payable to the Petitioner, 

has since been paid by crediting the earns to 

. the Bank account of the Petitioner/Applicant. 

With these observations, we dispose of this 

Contempt Petition as having become unnecessary. 

- 

..-- 	-. 	 • 	- 	I 
(r.v. RAIAN$N) 	 (t.K. SHYMSUNDER) -' . 	 • 

I9EMBER(A) 	• 	• 	 VICE CHAIRMAN 	 .. 
r 	 . 	 .. 
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